-CENTRAL ADMINISTRATIVE TRIBRUNAL
HYDERARAD BENCH : HYDERABAD.

. o | ALAL N, )373793‘

DATE OF DICISION_6.:8- 9¢
\ |
. . . ] *
o~ .
T S Subba oy : » (PETITIONER (S)
v V- Yeadcalipcon &a, . ADVOCATE FOR THE PETITICNER(S)
‘ |
VERSUS |

The DG Gy C_Q.,eaﬂ%,ﬁ 4%,»»- RESPONDENT (S)

v - N \/&ubwu;\u,o\_ ' ‘ ADVOCATE FOR THE RESPON-
: DENT (S8). )

e

THE HON'BLE @Yot R. KARGARATAN, Movnbe (4)
' THE HON'BLE —_

1. Whether Reporters of 1owal ptpers may be allewed to sea
' .the Judgﬁmant ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the
Judg“ment 2 :

4. ‘Whether the Judg-ment is to be circulated to the other
Benches 7 _ o ,

!
;

Judg-ment deli\;eredi by Hon'ble Bbw(i . Qﬁt\amaj“ﬂh, M(ﬂ)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD w

ORIGINAL APPLICATION NO.1375-0f- 1995 ! i

'DATE OF ORDER: 6th August, 1996

BETWEEN: -

S.SUBBA RAO ' i |

and i ‘
1. The Director General, |
Geological Survey of India, ' |
27, Jawaharlal Nehru Road,
Calcutta 700 0l6,

2. The Deputy Director General, '
Geological Survey of India, |
Southern Region, Bandlaguda Complex,
Hyderabad 500 660, .+« Re

| 1\
COUNSEL FOR THE APPLICANT: Shri V.VENKATESWARA BAO

COUNSEL FOR THE RESPONDENT: SHRI N.V.RAMANA,iAddl.

| %

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
[

CORAM:

JUDGEMENT

| : i
i

Applicant

spondents

CGSsC

(AS PER HON'BLE SHRI R.RANGARAJANr MEMBER (ADMN. )
. |

Heard Shri V.Venkateswara Ra?, learned counsel
for the applicant and Shri V.Rajeswara Rao for Shri
N.V.Ramana, learned standing counsel for the respondents.

i ;
2. The applicant in this 0Oa joined as a regular Cost
Accountant in March 1977 as a direct recruit in the scale
! i

of pay of Rs.650-1200. The post of Cost Accountant is in

M:



¢

|
|
i 1 - '
Group 'B' ;category. Posting 1in thi? Categoryfrboth by
- ‘
promotion and direct recruitment |is perﬁltted.
o
3. Shri Sen, junior to the applicant, Jjoined as

adhoc Cost Accountant with effect from 2.4.76 and his

services were regularised with effect from 2.7.80. Thus

. 8hri Sen was drawing the pay in the time scale of Rs.650-

1200 right from 2.4.7¢ even though hé was appeinted on
adho¢ basis in that cadre. The applicant though joined
regularly in March‘1977, his pay was fixed in that grade
from March 1977 only. Thus the said junior Shri Sen was
given incfements in the cadre of Cost Accountant from

1.4.76 based on which his pay when he was posted as
! 1

regular Cost Accountant on 2.7.80 wa% fixed whereas the
; | :

applicant's pay was fixed from Mérch'19v7, From the above
explanation it is evident that the pay]of the said junior
Shri Sen must have fixed at higher staée:in the pay scale
of Cost Accountant when he was regularly promoted. On the
date of regular promotion of Shri Sén i.e, 2.7.80 the
applicant could not have drawn higher bay than him as his

pay was drawn from March 1977 only in the said scale.

4. The applicant and his Jjunior. Shri Sen were
promoted to higher grade of Cost Accounts Officer and
their payéin the post of Cost Accounﬁs Officer was also
fixed based on the substantive pay iﬁthe cadre of Cost

Accountant following the extant rules Wiz, FR 22-C. The
|

applicant retired from service or 30.9.94.



5. The applicant submitted a -representation for
stepping of his pay on par with his juniqr shri Sen in the
category of Cost Accounts Officer aﬁd fixing his final
settlemenﬁ dues on the basis of the stgpping up of his pay
which was refused by the impunged letter No.G-
12011/1/Revised Pay/Al1/95/A-16 dated 14.3.95 at Annexure
A III.
]
6. fhis OA is filed praying for?a direction to the
respondents to step up his pay on par with his junior Shri
Sen with effect from 2.7.80 in the scale of pay of Rs.650-
1200 and pay him on that basis til% his retirement in
|

other categories also i.e, upto 30.9.94 and for refixation
' !

of his peﬂsion and other pensionary benefits on the basis
of the Ilast pay drawn by Him on that basis with all
consequential benefits.
| | |

7. The applicant joined as a direct recruit Cost
Accountant‘on regular basis in March 1977. Hence he was
not in service when his junior Shri Seﬁ joined on adhoc
basis as Cost Accountant on 2.4.76. Hence the applicant
cannot compare his pay with Shri‘Sen wh@ joined earlier to
him though.on adhoc¢ basis. Even if Shéi Sen is junior to
the applicént in the regular category, he gained advantage
of higher. fixation when he was regﬁlafly promoted on
account of his adhoc service earlier f;om 2.4.76. If the
applicant had joined earlier to Shri Sén and Shri Sen was

given higher fixation, then the applicént has a case for

stepping up of his pay. The applicant having joined later



than Shri
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Jsen, no_injustice is caused to.him and he cannot
: § [ .

pray for stepping up of pay. NFn stebping of pay is not

.denial of

reasons stlated above.

8. -;ni

considerat

‘costs.

vsn

|

!

|
above,

view of the

! - 1
io6h and hence dismissed as he
4 : 4 ]

thig "OA

' i | - :
justice for the applacant in this case for the
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